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CALLING ATTENTION TO A MATTER  
OF  URGENT PUBLIC   IMPORTANCE 

Reported throwing of Tribals into the 
Subarnarekha River at Jamshedpur 

MR. CHAIRMAN: Now, the Calling 
Attention Motion. 

SHRI BHISHMA NARAIN SINGH 
(Bihar): Sir, I beg t0 call the attention of the 
Minister of Home Affairs to the reported 
throwing of some tribals, including women 
and children, into the Subarnarekha river by 
'muscleme'n' of a contractor at Jamshedpur on 
the 16th August,  1978. 

[Mr. Deputy Chairman in the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDAL): Sir, the 
Government deplore the unfortunate incident 
in Jamshedpur on the 16th August, 1978 in 
which five persons belonging to the weaker 
sections of society lost their lives. 

According to the report received from the 
Government of Bihar, the Tata Iron & Steel 
Company Ltd. awards annual contract for the 
right to pick iron scraps from their slag dumps 
in Jamshedpur. On the 16th August, men 
employed by the contractor to guard the slag 
dump chased away some persons who were 
picking iron scraps from the dump. Some of 
them were assaulted and thrown into the 
nullah which meets the Subarnarekha river 
about 250 yards from the slag dump. Many 
managed to swim across the nullah, but some 
of them got drowned. Two dead bodies were 
recovered on the 16th itself and three on the 
following day. Two of the dead belonged to 
Scheduled Tribes, two to Scheduled Castes 
and one to a backward class. Further intensive 
search for bodies resulted in the recovery on 
the 17th August of one more dead body of a 
two-year child in a highly decomposed state 
on the bank of    Subarnarekha river. No one 

has  so  far  come  forward    to    claim this  
body.   According    to  the    State   
Government,  this    death     does    not appear 
to be connected with the previous day's incident. 

The Police reached the spot immediately on 
receipt of information and could effect some 
arrests then and there. The Commissioner, 
Additional IGP(CID), Deputy Commissioner, 
D.I.G., S.P. and other senior revenue and 
police official have also since visited the spot. 
A case under sections 148/149/302/201/109 
I.P.C. was registered against the contractor's 
men. Office premises of the contractor were 
raided on the same day and some ammunition 
kept there unauthorisedly was recovered. A 
case under the Arms Act was, therefore, 
registered. In all, 22 persons have been 
rounded up so far in connection with these 
two cases. Processes for compelling the 
attendance of two absconders have also 
obtained from the court and their property has 
been attached. The action of the local ad-
ministration following the incident was quick 
and effective and relief to the affected families 
was provided in cash and kind. 

The Chief Minister has announced ex-
gratia grant of Rs. 5,000 to each of the 
bereaved families. 

The situation is reported to be under 
control and returning to normal. However, 
there are certain implications of this incident, 
such as the contractual system of disposal of 
these items, the suitability of such a system in 
a tribal area involving relationship with the 
tribes and their exploitation and the policy of 
the Undertaking towards the disposal of 
slags, which required attention. Government 
have these issues under consideration. 
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"The Bihar Chief Minister, Mr. Karpoori 

Thakur, today admitted his fourteen-month 
old Government's failure to make a 
headway on three major fronts—administa-
tive reforms, educational reforms and law 
and order." 
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make and be satished mat certain things were 
happening earlier too? Why is it that after 
declaration after declaration, after assurance after 
assurance, everyday we are finding these 
incidents? You would agree that so far as the 
landlords and contractors are concerned, whether 
they belonging to the Congress Party or to the 
Janata Party or to any other party, it is a fact that 
today they have become more aggressive. How is 
it that a contractor is allowed to keep a private 
army of goondas with arms and what was the 
police doing there? So much additions have been 
made to the police. Is it only to run after us and 
find out where somebody is meeting whom? Can't 
it find out how they could store arms? There is 
also a report in the police that illegal arms, 
cartridges, etc. have been found. What was the 
police doing about it and what has the 
Government done today to find it out? Have they 
arrested the contractor? They won't be able to put 
the things right unless the contractor and the 
actual fellows who employed those people have 
been taken into custody. They are set free by law. 
Just taking recourse to law won't set the things 
right. Has the Government taken into custody the 
contractor who has employed the goondas and 
those armed people who chased 250 tribesmen in 
that area? If these things go on like this, naturally 
it is bound to lead to more and more 
discontentment among the tribals. Discontentment 
is going to rise among the Harijans and the tribal 
people if they are treated even after 30 years of 
independence like second-class citizens, if they do 
not have any independence, if they do not have 
any democratic rights. In these circumstances how 
are we going to establish our credence with them? 
How our assurances are going to help them? 

I would like to know from the Minister, what 
concrete steps—apart from pious assurances that so 
many persons have been arrested, so many cases 
have been registered—the Government propose to 
take to set    the 

SHRI HARKISHAN        SINGH
SURJEET (Punjab): Mr. Deputy 
Chairman, Sir, the report which appeared 
in the newspapers has thrown some more 
light which I did not And in the reply of 
the Minister. It is stated here, the 
preliminary enquiry made by the police 
reveal that the bodies were thrown into the 
river after a group of armed men chased 
and assaulted upon 250 Adivasi men, 
women and children, picking up coal and 
scrap and all that. And the armed men 
belonged to a contractor. Sir, the question 
here is not whether such things were 
happening earlier or not. Is it a comparison 
that the Janata Party  Government    wants 
to 
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[Shri Harkishan Singh Surjeet] matters 
right and whether they have taken into 
custody the said contractor and those who 
employed those armed persons. Only then we 
will be able to create confidence among them. 
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SHRI HARKISHAN        SINGH 

SURJEET: Sir, he has not answered my 
specific question whether the contractor has 
been taken into custody or not. 

SHRI DHANIK LAL MANDAL: I have 
said in my original statement that this thing 
is being looked into. It is being considered. 
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The House then adjourned for 
lunch at nineteen minutes past one 
of the clock. 

The House reassembled after lunch at 
eighteen minutes past two of the clock. 

The Vice-Chairman (Shri Arvind 
Ganesh Kulkarni): in the Chair. 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Mr. Jha, you ask for 
only clarifications. 

 

 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): We 
have to start discipline at home. So you 
should start it yourself. Go ahead. 
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THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): You 
ask straight questions. 

SHRI PRAKASH MEHROTRA: I am 
asking straight questions, Sir. 

They are mightier than the mightiest 
Government.
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REFERENCE TO ALLEGED UNEAR-
THING  OF  FAKE  PASSPORT AND 

VISA RACKETEERS IN DELHI 
THE     VICE-CHAIRMAN        (SHRI 

ARVIND     GANESH   (KULKARNI): Now 
we are starting with special mentions.   Yes, 
Mr. Shiva Chandra Jha. Please be specific. 

 


